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I, the Chairman of the Committee on Private Members' Billa and , 
Resolutions, havin~~ authorised by the Committee to preeent the 
Report on their be , present this Twenty-eighth Report. 

2. TAe Committee met on the 24th July, 1973. fOl'-
I. Examination of the following Constitution (Amendment) Billa 

under Rule 294(l)(a) of the Rules of Procedure:-
(1) The Constitution (Amendment) Bill, 1973 (InH!'Cicm of new 

G't"tiele 130A) by Shri R. P. Ulaganambl. 

(2) The Constitution (Amendment) Bill, 19'13 (Ameadment o/ 
anicle 80 and omission of Fourth ScMdule) by Shri Dineab 
Chandra Goawami. 

(3) The Comititution (Amendment) Bill, 1973 (Svbeitviion of 
cuticle 16 and amendment of article 320. etc.) by Shri 
Madhu Limaye. 

(4) The Cobliltutlon (Amendment) BiU..1973 (Amnd...m oj . 
miicles 3'1, 45, etc.) by Shri Madhu Ltmaye •• 

(5) The Constitution (Amendmeiit) Bill, 1973 (Amendment ot 
tirticl• 371) by Shri Vasant Sathe. 

II. Allocation of time for discuuion of the motion for re!erence of 
the Constitution (Amendment) Bill, 1971 (Ammdmnt of 
Sewmh Schedule) by Shri S. C. Samanta to a Select 
Committee. . 

E.mmination of Conatitutioft (Amera.clmem) Billa 

3. The Members-in-charae of the Bills were invited to attend the 
sitting. Sarvashri Dinesh Chandra Goswami and V aaant Sathe attended. 

4. After considering all upecta of the Bills, the Committee arrived 
at the followtnc findings: -

Finding• of the Committe• 
(1) The Constitution (Amendment) Bill, 1973 (Ift#t1ion of new 

article 130A) by ShTi L P. Ulap.nambl. 

The Bill seeks to insert a new article 130A 1n the Constitution with 
a view to provide that a ee.clt of the Supreme Court shall sit in 
Calcutta. Madras and Som~, at least foe a period of one month every 
year at each of the three plsces. 

The Committee recommend ~t the Member might be permitted to 
move for leave to introduce the Bill. 

(2) The Constitution (Amendment) Bill, 1973 (Amend'ftMmt o/ 
canielc 80 anl amintcm of Founh Schedule) by Shri Dtneab 
Claandra Goswami. 

The Bill seeks to amend article 80 of the Constitution with a view to 
give equal reprelelltation to all the States in the Council of States. 
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Tbe Committee recommend that the Member mi&ht be permitted to 
move tor leave to introduce the Bill. 

(3) Tbe Constitution (Amendment) Bill, 1973 (S~ of 
Mtide 16 Clftd cmiendment of ortide 320, •·> by Shri Madhu 
Limaye. 

The Bill 1eekl to subltitute article 16 and amen4 article 320, etc. with 
a view to introduce the principle of preferential opportunities and 

' re111 vatlonlln order to echfeve more dectively the ob}iethre of soda! 
~uality for blekward aectionl of 90Ciety and aha to ,make nwrvatlOlr) 
~;backward repom to remove repmal disparity. -· 

Tbe Committee recommend that the Member might be permitted to 
move tor Jea\te to Introduce the Bill. 

<•> The Conlt.ttution (Amendment) Bill. 1973 (Amndtnnt of 
- a.rdde• 37. e, etc.) by Shri Madhu Limaye. 

The Blll teekl to amend articles 37, 45, etc. with a view to make it · 
oblipt.ory on the part of the State to provide free and compulsory 
educatlon to children w.eJ. 26th January, 1975 and to ensure minimum 

t standard f1f nutrition. 
I I 
-~' ..... The Committee recommend that the Member micht be permitted to 
~ for leave to introduce the BW. 

(5) The Constltutton (Amendment) Bill. 1973 (Amndtneft&" of 
af'ttde 371) by Shri V uant Sathe. · 

The Bill 1eek1 to amend c1awie (2') of artJcle 371 with a view to make 
lt mandatory for the Prealdent to make order providina for special 
.responsibility ot the Governor forimplemeattna the provlsiom of clause 
(2) '° u to ensure balanced fe8lona1 growth of Vld8rbha, llarathwada 
and the ntat of Miharuhtra. 

The Committee recommend that the Member ftliCbt be permitted to 
move for leave to lntroduw the Blll. ~ 

Allocation; of time to Bill for rt/•rertt:e to Select Commi«u 
5. The Constitution (Amendment) Bill. 19'1.. (Ameradtllnl of s.wmh 

Sch.edule) by Shri S. C. Samanta was drculaUM:l for elidting opinion in 
pursuance of a motion to thil eftect adopted by Lok Sabha on the · Wb 
M.av, 1972. Paper contalnin=om on the Bill wu laid on the Table 
of i..Ok Sabha on the 22nd ber, 1972. 

The Committee considered allocation of time for discuaaion of the' 
motion for reference of the Bill to a Select Committee to be moved by 
the MembeMn-charp. 

After comlderinl all aspects, the Commi~ recommend t hour for 
cllacualon of the motion for reference of the Bill to a Select Committee . 

.Rec:ommettdatiou 
8. 'l'be Committee recommend that-

(i) Sarvasbrl It P. Ulaganambl, Dfnub Chandra Goswuni, Madhu 
Lim.aye and Vasant Satbe be permitted to move for leave to 
introduce their Constitution (Amendment) Bllls; and 

(U) allocation of time to Bill. u shown in para,raph s above, be 
alfeed to by the Houte. 

Nsw Dauu; 
J"'v 3', 1973. 
~ 2; 1895,......_(_s&i_). 

G.G.SWELL. 
Cluainnmi. 

COMmiUH on Priuate Members' 
Billa cmd Raolutiona. 




